CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA. 875 of 1999
New Delhi this theGAAday of September, 1999

HON'BLE SHRI S.,R. ADIGE, VICE CHAIRMAN(A)
HON'BLE MR. KULDIP SINGH, MEMBER (J)

1, Ms. Anubha Sharma
Age 29 years
D/o sh. ©®.,D.Sharma
' P.G.T. S.K.V. Narela no.l
Delhi - 40

R/o 1453, Tri Nagar
Delhi - 35

.“" 2. Ms. Achla
Age 26 years
<t W/o shri Vvikaspuri,
T.G.T. Govt.sr.Sec, School

Mumsa;sei‘ﬁaa‘i’;v*“ N

R/o B..209, Prabhat Vihar
Delhi.

3, Ms. Sawtan®er Kumari
Aged 33 years
D/o shri K.L.Chhabra
».G.T, G,2.8.5. school,

: A.:‘.DlOC}\ , Shalimar bagh,
Layv Delhi - 52

R/0 106, Pocket AK2,Sector-3,
Rohini, Deilhi - 85

. Ms. Seema Kohli
hAqoe 25 years,
D/o Shri H.R.Kohli,
7.6.T. S.X.V.Qutabgarn,
Delhi

>

R/0T-370,HBnsanuri,
Trinagar,Delhi - 35.

5, Ms. Krishna Sharma
Age 30 years
w/o Shri G.L.Sharma
©.G6,T. S.K.V.Zutabgarh, :>CJVJ

R/0 9992/2,St.no.l
Ssarai Rohilla,
New Delhi - 5
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Rebaz XapooI.

Age 25 years

D/o Shri G.R.Kapoor A
T7.6.T. S.K.V. GQutairgarh,
Delhi - 39

R/o 1/78, Sunder Vihar,
Wew Delhi - 87

Ms. Vijay

Age 28 years

w70 shri Rohit sSharma
T.G.T.

Govt. Bovs Sr.Sec.School,
Dhakha, Delhi - 9.

R/o 291, Dr.Mukherjee Nagar,
Delhi - ©

Ms., Sadhana

Age 26 years

w/o Shri Vishal Snarma
T.G.T.

sarvodaya Co-ecG.Vicyalaya
New Police Lines Camp,
Delhi - ©

R/0 B-6/76, Sector=S,
rRohini, Delhi = 85

Ms., Anita Mishra
2ge 31 years

T.G.T. G
3

Ms. Reknha

Aged 28 years

Ww/o shri A.K.Agarwal

T.G.T. G.5.S.8.5chool, Phase
Ashok Vvihear,

Delthi - B2

rR/o h-14/m, 1anda Road,
rdarsh wagar, Delhi - 33,
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Ms. Lakshmi Kumari
Age 28 years
Ww/o shri Sushil sharma

" T.G.T.

5.K.V. Adarsh Nagar, Delhi.

r/o 127,vill,Budhpur,
B.0.Alivur, Delhi - 36

shri Shankar Saroop,
Acge 29 years

s/o Shri R.S.3hartiva
T.G.T.

UoDou. S.5chocl no.3,
uesv o tel ijagar,

z/0 A-165, 3Sector -26
Noida.

Urmil Kapoor,

35 years

Shri R.7.Kanoor,
.h.S S.School, no. 3
Wwest ratel idagar,

New Delhi.
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R/o A-3/217,Janakuri,
New Delhi - 58

Ms. Anju Batra

Age 31 years

W/0 shri Harish Batra,
7.6.T, G.B.S.School,
sainik Vvihar,

Delni.

R/0 1846,Punjabi Mohalla,
Narela, Delhi - 40.

Ms. Dolly Vij

Age 23 years

D/o Shri 0.P.Vij

T.6.T. S.K.V.Pooth Khurd,
Delhi.

R/0 8, New Colony,

Narela,
Delhi - 40
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16.

17,

18,

19,

20.

Ms. Rekha Khanna

Age 23 years

D/o shri R.C.Khanna,
T.G.7. G.G.S.8.8chool,
Bankner, iarela,

Delhi o 40

R/o T 2272, Indira Colony,
Narela, Delhi - 40

Ms. Geeta Joshi

Age 23 years

D/o sShri M.N.Joshi,
T.G.T. G.E.S.5.5chool,
A-Block, Jahangirzuri,
Delhi.

R/0 11,Tvoe=3
DESU Colony, iarela,
Delhi _ 40

Ms. Sarita

Age 21 years

D/o shri Bhagwan Das

T7.G.T, Govt,Co-=d Sec.School,
Zegumpur, Delhi,

R/o E-668,Mongolouri,
New Delhi . 83

Ms. Gita Rani

Age 37 years

D/o Shri Madan Gopal
P.G.T, G.B.S.S.School,
Ranjit Nagar, New Delhi.

R/o C-23, Radhey puri,
Delhi _ 51

Ms. Usha Devi

Age 26 years

W/o shri Ravinder Singh
T.G.T,,

S.K.V, Bawana, Delhi - 39

R/o0 33, village Jindpur,

P.@. Muhamedpur,
Delhi - 36
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. Ms. Shashi Bala
W/o Dr. S.K. Dabas

R/o 300, Village & P.O. Rani Khera

Delhi-81.

22, Ms. Om Wati
W/o Shri DEvender Kumar
R/o Rajender Park, Nangloi,
Delhi-41.

23. Shri Shivender Kumar Jha
S/o Late Shri Ramanugrah Jha

R/o Room No.24, PG Men's Hostel,

Delhi University,
Delhi,

24, Ms. Rajni Gupta
D/o Late Shri R.D. Gupta
R/o J-84-D LIG Flats,
Ashok Vihar, Phase-I,
Delhi-52,.

By Advocate Shri K.N.R. Pillai.with Sh. H
Versus

Government of NCT of Delhi
Through:

The Director of Education, Delhi,
0l1d Secretariat,
Delhi.

By Advocate Shri Vijay Pandita.

ORDER

Hon'ble. Shri. Kuldip.Singh, Member (J)

‘B.

..Applicants

Mishra.

. «Respondents

In this 04, the annlicants, numbering 24 as
mertionad in the title, are aggrieved by the action on the
nart of the respondents for their failure to grant continulty
nf  service to the annlicants although the vacancles against
which they were stated to have been appointed are




o6,
continuing. Continuity is heing denled as
;Jg%pnlnfmeht letter there was a conditiion that the

2 Tt is further pleaded that the Government of NCT of
Nelhi have a large numbher of vacancies of Teachers in thelr
schools of different levels such as PGT, TGT etc. and the
Government heing unable to fulfil the same, have issued a
letter of anpointment of the type of Annexure A-1, Tt is

further stated that conditions in the apnointment order ware

guite harsh and there is a catena of Jjudgments that such tyne
of conditions cannot be imposed. The applicants have nraved
Far a direction to  the respondents that they should bhe

oo WKk i QP R o §
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they should first be posted in the vacant nosts and only
after all the wacant posts are TfTilled, they should be
renlaced  hy regular recrults Such renlacement should he in
the reverse order of length of total service Those who are

nther schools under the respondents. They have further
nraved for a direction that if the annlicants apply for age




Gowvarnment

the pecessity

CeT oA

1w@sis.  Sinca the denartments does not

(PR R A

4, We have heard the learned counsel for the parties

utset we may mention that similar 0As were

0As  and the present 0A are totally identical and the

sed hy the respondents were duly considered in

LR WA

wers granted: -

"(Aa) Annlicants  shall he re-engaged on
the nresent posts forthwith ti11
regular candidates duly selected hy
DSSSR/ar annronriate authority ars
available to replace the applicants

(B) Those selected regularly shall first
be  posted in the existing wvacant
rositions and only if enough vaoant
posts are not available, they should
he posted against the posts held hy
ad hoc anpointees; Replacement of
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the latter should be on the
principle of last come first oo
Those s0o  displaced should he
;CB acoommodated  1n vacancles that may
f he existing in other districts
{C) The ad hoo apnointees shall be paid
minimum pay in the pay scale of
regular teachers nlus DA in  tersms
of law laid down by Hon ble Supnrsme
Court in the case of Daily Ratsd
Casual Labourer Vs, Uor & Ors
(ra|8 (1)8CC 122).
(D) No ad hoc anpointee shall he
renlaced hy any newly anpointed ad
hoo emnloves.
{E) Those of the applicants who have
appnlied or may anply for regular
zelaction, necessary ralaxation in
age shall be given to the extent of
tha period of service nut in by
them, ™
|
r~
~~
. Before the orders were passed in 08 754 of 1999,
another hatch of 0As were decided (Veena Apnand anpd OQthers),
The only difference on facts in hoth these cases was that in
the case of Veesna Anand and others, the applicants whose
short  term appointment was to lanss hy 31,.3,.99, had filed
hY4 their 0As  hefore the expiry of 31.3.99 and had obtained an
order in their favour regarding maintenance of status quo and
they had continued as Teachers in various schools of  the
resnondents—-department, In the case of Veena Anand and
others also the 0As were finally allowed and similar relief
was  granted as granted to the applicants in 0A  754/2%9 and
other connsected matters Therefore, we ocannot take any
different wview in the present 0A and as ner the facts and
circumstances of 0A 754799 and other connected 0As, applving
the sams vardstick, we allow the nresent annlication and pass
the following directions: -
{‘\Jv'
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Re re-sngaged  on

7

JKN regular candidates duly selected hy
DEESB/or  aporonriate authority are

posted against the nosts held by

- W TR d> LS LELACAS N WL %,

ad hoc annointees, Replacement of

thye latter should bhe on the
nrincinle of last come first oo,

.....

(DY  No ad  hoc appointee shall be
replaced by any newly annointed ad

(E) Those of the annlicants who have
anplied or may annly for regular
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selection, necessary relaxation in
age  shall be given to the extent of

232? the period of service put 1in by

(KLL.DIP SINGH) (S.R. ADIGEH

MEMBER (J) VICE CHATRMAN(A)

Rakmah




